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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PB AT NEW DELHI 

IN 
O.A. NO. 269 OF 2024 

 
 

IN THE MATTER OF: 

 

 Sanavvar                               ...APPLICANT 

 
VERSUS 

 
State  Of U P                                             …RESPONDENTS 

 
 

RESPONSE/ REPLY of R-17 M/S VINAYAK INDUSTRIES TO  

REPORT OF JOINT COMMITTEE DATED 2.8.2024 AND CPCB 

REPORT DATED 18.9.2024.      

MOST RESPECTFULLY SHOWETH:  

 

1. That the Original Application under Sections 14 and 15 of  ‘NGT 

Act, 2010’) was registered  on the basis of a letter petition dated 

16.09.2023 sent by Sanavvar S/o Shamim resident of Sikhera 

village Tehsil Muzaffarnagar District Uttar Pradesh on complaint 

that huge air pollution is being caused by emission of poisonous 

industrial gases and black smoke by various industrial units 

including industry situated at Jansat Road Muzaffarnagar which 

is collecting tyre oil by burning the tyres and thereby causing air 

pollution.  

 

2. That Upon consideration of the matter, this Hon’ble Tribunal was 

pleased to direct vide order dated 21.5.2024 to obtain factual and 

action taken report from a Joint Committee comprising of  

comprising District Magistrate, Muzaffarnagar, UPPCB 

(hereinafter referred to as ‘UPPCB’) and Central Pollution Control 

Board (hereinafter referred to as ‘CPCB’).  Further, upon 

consideration of the report of Joint Committee dated 2.8.2024, 

Hon’ble Tribunal was pleased to implead answering Respondent 
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as Respondent No 17 vide order dated 5.8.2024. Upon Request of 

the answering respondent , Hon’ble Tribunal was pleased to allow 

three weeks time to file response vide order dated 19.9.2024. 

 

3. It is respectfully submitted that the Answering Respondent is 

operating the batch process type unit for tyre pyrolysis oil 

production for which due consent from UP Pollution Control had 

been obtained with validity up to 31.7.2027.  A copy of the consent 

order is enclosed herewith as Annexure R17/1.  The unit has also 

obtained Authorisation under HWM Rules, 2016 whose copy is 

enclosed as Annexure R 17/2. 

 

4. That The Consent order prescribed the condition that SOP of year 

2015 by MoEFCC shall be complied. Said SOP was issued by 

MoEFCC vide OM F no. 23-61/ 2015- HSMD dated 24.11.2015. A 

copy of said OM is enclosed herewith as Annexure R 17/3.   

Accordingly unit has installed APCS and ETP. Necessary 

arrangements for fire fighting have also been made beside making 

semi mechanised arrangement to prevent fugitive emissions 

during Carbon removal. Some photographs are enclosed as 

Annexure R 17/4 colly.    A copy of emission test report 7.5.2024 

from UPPCB approved lab show that emissions from stack are with 

in prescribed limit. A copy of test report is enclosed as Annexure 

R 17/5. 

 

5. Response to Joint Committee Report dated 2.8.2024  

The Report of Joint Committee is placed at running page 58- 252. 

Relevant inspection report for R 17 is placed at running page 243-

251.   Based of said report, UPPCB has presented a tabular brief 

compliance status which is placed at S No 6 at running page 260-
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262. The tabular brief of the recommendations and actual status 

at site is as under 

  

S 

No  

Recommendation of Joint 

Committee  

Actual Status at 

unit  

Remark  

1 Obtain NOC for GW   Applied for NOC. 

Copy of 

Application 

receipt is 

enclosed as 

Annexure R 

17/6  

Water 

requirement 

being 

admittedly 

less than 10 

kld, NOC is 

not 

compulsorily 

required from 

GW deptt as 

per CGWA 

guidelines of 

Sept 2020.  

2  Hazardous Waste 

Authorisation not obtained  

Authorisation is 

obtained from 

UPPCB.  

Copy of 

registration 

agreement 

with HWM 

operator 

enclosed as 

Annexure 

R17/7 

3 Register for EPR on CPCB 

portal  

In process for 

registration on 

CPCB portal  

Requirement 

for it in not 

stipulated in 

SOP, 2015  

4 ZLD condition in consent 

not complied.   

ETP has been 

installed and 

functional. No 

water is 

discharged in to 

drain.  

 

5 Implement mechanised 

feeding system  

Mechanised 

feeding system is 

provided.  

 

6 Replace wood with purge 

water for initial heating  

LSHS is being 

used as fuel. 

Sludge from ETP 

is being used for 

initial heating.  
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7 Install Operational ETP 

and ensure recycling of 

treated effluent within 

process.     

Physio- Chemical 
ETP is installed 
and functional. 

Treated effluent 
is used within 

unit for 
horticulture 

purpose. .     

ETP is used 

intermittently 

as per 

requirement.  

8 Stack shall be properly 

maintained,   

30 m high Stack 

is being properly 

maintained.  

 

9 Ensure removal of carbon 

through mechanised 

means without causing 

spillage.  

Carbon is 

removed through 

mechanised 

means without 

causing spillage.  

 

10 Leakage from pipe line of 

oil and gas be repaired.  

Ensured that 

there is no 

leakage from oil 

and gas pipe line.   

 

11 Purge water be properly 

stored and treated in ETP 

Purge water is 

being properly 

stored and 

treated in ETP 

 

12 Proper hygienic working be 

ensured .   

Proper hygienic 

working is being 

ensured.   

 

13 Workers be provided PPE 

kit, mask etc    

Workers are 

provided PPE kit, 

mask etc.  

 

14 Install PLC unit is currently 

lying closed. LC 

shall be installed 

before unit is 

operated.  

 

15 Implement Nitrogen 

purging system  

Nitrogen purging 

system shall be 

provided before 

unit is operated.   

 

16 Install PLC based gas 

detection system.  

PLC based gas 

detection system 

will be provided 

before unit is 

operated.   

 

17 Enhance fire fighting 

system 

Fire fighting  

cylinders are 

provided.   

.  
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18 Maintain record of supply 

of carbon black and oil to 

actual user/ processor  

Record of supply 

of carbon black 

and oil to actual 

user/ dealer is 

being 

maintained.  

 

 

 

6.     RESPONNSE TO CPCB REPORT DATED 18.9.2024 

That on the basis inspection of joint committee report on 4th and 

5th July 2024 at Tyre Pyrolysis units, CPCB has submitted 

separate report on 18.9.2024 before Hon’ble Tribunal which is 

placed at Running page 263- 468. The Report of CPCB has clarified 

that effluent generation from these units is about 400-600 litres/ 

day only. Relevant report pertaining to answering respondent is 

placed at running page 459-467. The report conforms to report of 

Joint Committee , therefore the response already submitted to 

recommendations of joint committee report at para 5 above may 

be read as response to CPCB report .  

 

The report of CPCB has also recommended Action Plan for Tyre 

Pyrolysis Oil units placed at running page 322-323. CPCB has 

recommended that units should start maintaining detailed records 

immediately,  implement recommendation regarding installation 

of mechanised feeding system, 100% recycling of treated effluent, 

installation of PLC based detection system  installation of nitrogen 

purging system with in one month, implement recommendation 

regarding obtaining NOC from GWB, obtaining Hazardous Waste 

Authorisation, registration under EPR on CPCB portal, install 

mechanised system for carbon removal, install PLC based 

automation system within 3 months. UPPCB has been advised to 

carry treatability study of purge water and prescribed industry 
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specific emission norms within 6 months. The unit is presently 

lying closed since 8.7.24. It will be operated only upon 

complying with recommendations of CPCB and advance 

information to UPPCB. As regards effluent test report, it is 

submitted that ETP is phsio chemical plant of 3 kld capacity 

and operated only as per requirement. Part of sample was not 

provided as per Rules for testing in independent/ Govt lab. 

1. That the UPPCB has issued a Show Cause notice dt 11.9.2024 

for closure of unit on ground of findings of joint committee. The 

answering respondent has submitted reply to the SCN on 

8.10.2024. Further decision of the Board is awaited. Copy of 

Reply to UPPCB is enclosed as Annexure R 17 /8. The unit is 

closed since 8.7.24. Unit will be operated only after installing 

PLC, purging system etc pointed out as deficiency during 

inspection on 5.7.2024. 

DATED: 18.11.2024 

~✓ 
>< 

Respondent No 17 

7
766



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PB AT NEW DELHI 

OA NO. 269 OF 2024 
IN THE MATTER OF: 

SANAAVAR 
VERSUS 

... APPLICANT 

STATE OF UP & OTHERS AND OTERS ... RESPONDENTS 

AFFIDAVIT 

I, Amit Bansal , Partner, Vinayak Industries near Al Noor 
Exports, Jansath Road , Mujaffar Nagar at present at New 
Delhi, do hereby solemnly affirm and declare as under: -

1. That I am presently Partner of M/S Vinayak Industries, near 
Al Noor Exports, Jansath Road, District Majaffar Nagar, UP. 
2. That I am fully conversant with case as derived from office 
record and competent to swear to this affidavit. 
3. That I have read the accompanying Response/ Reply to the 
Report filed by Joint Committee and CPCB before Hon'ble 
Tribunal in the present case. The facts stated there in are true 
and correct to the best of my knowledge and nothing has been 
concealed there from. 
4. That the Annexure are true copy of its original. 

-\✓ 
DEPO~T 

VERIFICATION: 
1 8 NOV 202' 

Verified at New Delhi on this day of Nov 2024, I the above named deponent, do hereby verify that the contents of the-above affidavit are true and correct. No part of it is false and nothing \\ 
;a~~rj.~--~as been concealed there from. _ ~ 

/-""'2-y p--;'~,,~- K. tJ ~ r;".>,..,.. "'"'·~="~ <9 ~ \ 
(- 0 / J.C. TR[KHA \ < \ 

(i Z l REGN, No. 607 \() • •. 
( < AREA-Dl=LHI > Ji DEPONENT 

-~ ~ \hpiryDate9~0/1028} ~;,/ ATTi:SJED 
\O~/¾ 

I::;~ Of \':J' 1-)Qi/'IR~ 
~-~:::;,, 

1 8 NOV 201.i 
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to VINAYAK INDUSTRIES located at Vill. Shernagar, Near Alnoor Exports,
Jansath Road, Muzaffarnagar ,MUZAFFARNAGAR,251001. subject to the provisions of the Water
Act, Air Act and the orders that may be made further and subject to following terms and conditions :-
1.					This CCA VINAYAK INDUSTRIES granted for the period from 12/10/2023 to 31/07/2027 and valid
for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

193972/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/both/MUZAFFARNAG
AR/2023

Date: 12/10/2023

To,

M/s

VINAYAK INDUSTRIES

Vill. Shernagar, Near Alnoor Exports, Jansath Road, Muzaffarnagar
,MUZAFFARNAGAR,251001

Application Id-
22994988

S
No

Product Quantity Unit

1 Fuel Oil 8.0 Metric Tonnes/Day
2 Carbon Dust 8.0 Metric Tonnes/Day
3 Steel Wire 3.0 Metric Tonnes/Day

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 0.7 Septic Tank Local Drain

Industrial 0.0 Cooling/Scrubbing
water shall be

recycled.

NA

ANKIT 
SINGH

Digitally signed 
by ANKIT SINGH 
Date: 2023.10.12 
17:07:26 +05'30'

Annexure R-17/19
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(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

S.No. Parameter Standard

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 Reheating
Furnace
(02 Nos.)

LSHS 01 Particulate
Matter

Combined
Stack 30 M.
high from

ground Level
(APCS -

Separate Wet
Scrubber)

2 DG Set 40
KVA

Diesel/PNG
/CNG or As
approved
by CAQM
for Delhi-

NCR

02 Particulate
Matter

1.5 m. high
from nearest

rooftop

S No. Stack no Parameters Standards
1 01 Particulate Matter 80 mg/Nm3
2 Sulphur Dioxide 50 mg/Nm3
3 Oxides of Nitrogen 50 mg/Nm3
4 02 Particulate Matter As per CAQM

Directions

ANKIT 
SINGH

Digitally signed 
by ANKIT SINGH 
Date: 2023.10.12 
17:07:41 +05'30'

10

769



4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40

ANKIT SINGH
Digitally signed by ANKIT 
SINGH 
Date: 2023.10.12 17:07:53 
+05'30'
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reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1. This Consent to operate will be subject to the permission of revocation of closure direction by CAQM
failing which this CTO shall be deemed void.
2. Unit shall not discharge any kind of industrial effluent. This consent is valid for only domestic discharge.
Cooling/Scrubbing water shall be recycled.
3. Industry shall submit quarterly monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory.
4. Industry shall ensure proper operation and maintenance of Air Pollution Control Devices.
5. Industry shall comply with various Waste Management Rules as notified by MoEf&CC i.e. Plastic Waste
Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes
(Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016, Construction and
Demolition Waste Management Rules, 2016.
6. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board, Uttar Pradesh Pollution Control Board and Commission for Air
Quality Management in Delhi-NCR and Adjoining Areas for protection and safeguard of environment from
time to time.
7. Unit should develop minimum green belt 20 meter wide around premises or 33% total area of land
whichever is minimum, covered by the plantation of tall trees of suitable species as per the guidelines set up
by the Board vide its Office Order no.H- 16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is
available at URL http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf. You are directed to develop
Miyawaki Forest as per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx.
8. Exhaust stack of DG set of 40 KVA should have 1.5 meter high above from nearest roof top. For control
of noise, acoustic enclosure should be installed on DG Set.
9. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 76 regarding DG sets.
10. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53, 62, 65 (As amended) and other direction issued time to time regarding use of
cleaner fuel.
11. Industry shall obtain a No Objection Certificate from U.P. Ground Water Department for abstraction of
ground water and submit to this office.
12. The unit should be operated in fully covered shed.
13. The unit shall be operated in an environment friendly and sustainable manner and should not have any
adverse impact on surrounding environment.
14. Industry will operated according to Standard Operating Procedures (SOP) issued by Ministry of
Environment, Forest and Climate Change, Govt. of India vide letter No. F.No.23-61/2015-HSMD dated
24.11.2015 and compliance report submit to this office within two months from the date of issue of consent
to operate.
15. Industry shall submit first compliance report with respect to conditions imposed within 30 days of issue
of this permission. Please note that consent to operate will be revoked, in case of non-compliance of any of
the above mentioned conditions.

ANKIT SINGH
Digitally signed by 
ANKIT SINGH 
Date: 2023.10.12 
17:08:06 +05'30'
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 Regional Officer
UPPCB, Muzaffarnagar

Copy to:
                                                                                    
                                                                                    

Regional Officer
UPPCB, Muzaffarnagar

                                                                                    

ANKIT 
SINGH

Digitally signed by 
ANKIT SINGH 
Date: 2023.10.12 
17:08:15 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com  Website: www.uppcb.com

______________________________________________________________________________________
                   
      Ref. No :   25270/UPPCB/MuzaffarNagar(UPPCBRO)/HWM/MUZAFFARNAGAR/2024

Dated :15/07/2024
                   
   To, 

M/s VINAYAK INDUSTRIES

Vill. Shernagar, Near Alnoor Exports, Jansath Road, Muzaffarnagar

,MUZAFFARNAGAR,251001
Tehsil :MuzaffarNagar
District :MUZAFFARNAGAR

                   
                   
Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 
                   

1. Number of authorization and date of issue 25270  and  15/07/2024 .

2. Reference of application (No. and date) 27031746  and  01/07/2024 .

3. Mr SANYAM  AGARWAL of M/s VINAYAK INDUSTRIES is hereby granted an
authorization based on the enclosed signed inspection report for generation, collection,
utilization, storage and  disposal or any other use of hazardous or other wastes or both on the
premises situated at Vill. Shernagar Jansath Road  .

Details of Authorisation

S No. Category of Hazardous
Waste as per the Schedules
I,II and III of these rules

Authorised mode of disposal
or recycling or utilization or

co-processing, etc.

Quantity(ton/annum)

1 Contaminated Cotton Rags or
Other Cleaning Material
(Schedule I, Cat. 33.2)

Through TSDF 0.750

2 Used or Spent Oil (Schedule I,
Cat. 5.1)

Through TSDF 0.300

1. The authorization shall be valid for a period of  14/07/2027 from the date of issue of this letter
.

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

1.  The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2.  The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3.  The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4.  Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

Annexure R-17/214
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 B     Specific Conditions of Authorization
                   
                   
1. The wastes must be safely collected in leak proof containers and shall be duly marked in a
manner suitable for handling, storage and transport and the packaging shall be easily visible and be
able to with stand physical conditions and climatic factors. All hazardous waste containers/bags
shall be provided with a general label as given in Form.
2. The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.
3. It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.
4. The applicant must file returns on prescribed Form 4 along with a compliance report of this letter.
You should also maintain records on Form-3 and present it to Board's inspecting officials.
5. In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution.
6. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular

5.  The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6.  The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7.  It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8.  The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9.  The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
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interval of time.
7. The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and penalty.
8. It is the duty of the authorised person to take prior permission of the State Pollution Control
Board to close down the facility.
9. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation.
10. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained.
11. The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and disposed off
as per specific conditions of authorisation.
12. Annual return shall be filed by June 30th for the period ensuring 31st March of the year.
13. It is also the mandatory duty of the occupier of industry as well as operator of a facility to
develop suitable waste treatment and disposal facility and the design of the facility must be
approved by the Board. Details along with the project report must be sent in this regard within
fifteen days of receipt of this letter, otherwise the industry shall become member of a common
TSDF and the industry shall start sending the Hazardous waste already stored along with the
Hazardous waste generated at present at this TSDF. The proof of valid membership of TSDF along
with proof of disposal of hazardous waste to TSDF shall be sent to U.P. Pollution Control Board
within three months.
14. Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.
15. Under the provisions of Hazardous and Other Waste (Management and Cross-Border
Movement) Rules, 2016, the names and quantities of all the hazardous waste materials generated in
the industry have not been mentioned.
16. Copies of Hazardous Waste Manifest in Form 10 shall be sent regularly to UPPCB for each
category of waste sent to TSDF or Incinerator within 15 days.
17. All hazardous waste containers and bags shall be provided with a general label. The storage area
should be at an isolated spot in the premises and must be fenced, covered and duly marked.
18. The authorized person or agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

      ( Authorized Signatory )
                   
                   

UTTAR PRADESH POLLUTION CONTROL BOARD 
                   
                   
Copy to: To the Regional Officer, U.P.Pollution Control Board, . for information and  necessary

action .
                   

    CEO/EE, I/C Circle___________
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91 151 m/3 %5

F. No.23-61/2015-HSMD
Government of India

Ministry of Environment & Forest 86 Climate Change
HSM Division

2nd Floor, Jal Block
Indira ParyavaranBhawan

Jor Bagh Road, Aliganj
New Delhi - 110003

Date: 24th November, 2015

OFFICE MEMORANDUM

Subject:-Standard Operating Procedures (SOPs) with regard to recycling
from Waste Pneumatic Tyres, used PET Bottle Scrap, lead
scrap/used lead batteries and recovery of TPO from tyre scrap
-reg.

The matter herein pertains to Standard Operating Procedures
(SOPs) with respect to recycling of:

Waste Pneumatic Tyres/ tyre Scrap
Used PET Bottle Scrap
Lead scrap/used lead batteries
Recovery of Tyre Pyrolysis Oil (TPO) from tyre scrap.

The aforesaid SOPs have been finalized on the basis of recommendations of
the Technical Review Committee constituted under Hazardous Waste
(Management, Handling and Trans-boundary Movement) Rules, 2008. The
SOPs indicate the technical requirement with respect to environmentally
sound operation of such units and import of such waste for the purpose of

o93
	 recycling and recovery.

In this reference undersigned is directed to convey that State Pollution
Control Board (SPCB)/ Pollution Control Committee (PCC) shall ensure
compliance with these SOPs before issuing any authorization under
Hazardous Waste (Management, Handling and Trans-boundary Movement)
Rules, 2008 or Consent to Operate (CTO) under Air (Prevention 86 Control of
Pollution) Act, 1981 and the Water (Prevention and Control of Pollution) Act,
1974. Compliance with these SOPs shall be certified by SPCB/PCC on the
basis of inspection. The certificate shall accompany the CTO and
Authorization as inspection report for all purposes.

Existing authorization and CTO for such units shall also be
reviewed and such inspection certificate of compliance to SOP shall be
provided to these units, if requested for.

‘-di	 Ma" 
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Annexure R-17/3
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This issues with the approval of the Competent Authority.

-9cQ1/4.
(Dr.Shruti Rai Bhardwaj)

Joint Director/ Scientist D

..111k

,c

4.	 As far as import of tyre scrap for pyrolysis purpose is concerned, no
such application for import will be considered in the Ministry, until
accompanied by inspection certificate indicating compliance of the unit with
the prescribed SOP. These SOPs are available on Ministry's website
(http: / www. moef.	 in/ division/ importexport). CPCB is requested to
upload SOPs on their website.

To:

Member Secretary , State Pollution Control Boards/ Pollution Control
Committee ( as per the list enclosed)

Copy to:

Shri S.M. Bhatnagar, Joint Secretary (Customs), Central Board of
Excise and Customs, North Block, New Delhi-110001

Joint Director General of Foreign Trade, DGFT, Udyog Bhawan, H
Wing Gate No. 2, Maulana Azad Road, New Delhi-110011

The Under Secretary, Ministry of Petroleum and Natural Gas, Supply
Section, ShastriBhawan, New Delhi-110001

5. Member Secretary, Central Pollution Control Board (CPCB),
PariveshBhawan, East Arjun Nagar, Delhi-1 10032
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STANDARD OPERATING PROCEDURE
Import and Recycling of Waste Pneumatic Tyres

I. Background

1.1 As per UNEP guidelines, used pneumatic tyre is defined as a tyre that
has been subjected to any type of use and/or wear. Those used, partly
worn tyres can be re-used without further treatment i.e. direct re-use
which may include (i.) Tyre fitted to second-hand vehicles that are
sold, or obtained from vehicles that are scrapped; (ii.) Old (out-of-date)
tyres that ate used for less demanding applications; and (iii.) Tyres
that are exchanged for reasons other than that of having reached the
end of of their life, such as the vehicle owner's fitting a set of high
performance tyre or new wheels.

1.2 Further, as per UNEP guidelines, waste pneumatic tyre is defined as a
tyre that cannot be used for its original intended use any further.
However, such waste pneumatic tyres may be re-treaded for further
use or can be recovered by being cut, shredded and then used in
several applications, such as footwear, sports ground surfaces and
carpets. They can also be used in the form of tyre-derived fuel for
energy recovery.

1.3 As per HWM Rules, 2008, 'waste pneumatic tyres' are listed at item no
B-3140 of Schedule-III can be imported into the country only for the
purpose of resource recovery, recycling or 'direct re-use'. Since the
tyres for 'direct re-use' are also included in this definition, both 'waste
pneumatic tyres' and 'used pneumatic tyres' come under item B-
3140 of schedule-3 part-B of the HWM Rules, 2008 - thus require
prior permission from Ministry of Environment would be necessary for
import. However, as per the OM No: F. No.23-4/2009-HSMD dated
24/11/2014 issued by MoEF, import of used tyres for direct re-use
has been prohibited in the country.

1.4 Used pneumatic tyres have not been categorized as hazardous wastes
as per Schedule-I and II of HW Rules, 2008. Provisions under HWM
Rules, 2008 may only apply in case of import of waste pneumatic
tyres.

1.5 The main constituents of used tyres are steel, rubber and fibre in
varied proportions depending upon the duty of the tyre. The
environmental and safety concerns in the recycling arise due to fire
hazard, emission of fibre and fine carbon particles and odour
nuisance.
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2. Import of Waste Pneumatic Tyres

2.1 Permission for import of waste pneumatic tyres may be permitted to
actual users having requisite permissions and adequate facilities as
recycling waste pneumatic tyres for resource recovery or utilization.
Import may be permitted for following applications;

Crumb rubber and downstream products
Utilization/ Co-processing in Cement Kilns

(c) Tyre Pyrolysis Oil

2.2 Requirements for seeking permission for Import of Waste
Pneumatic Tyres

A person desirous to import waste pneumatic tyres shall comply with
following documentary requirement;

2.2.1 He should be an actual user

2.2.2 Shall possess valid consent to establish granted by the State
Pollution	 Control	 Boards/ Pollution	 Control
Committees(SPCBs/PCCs) under the Water (Prevention and
Control of Pollution) Act, 1974 (25 of 1974) and Air (Prevention
and Control of Pollution) Act 1981 (21 of 1981);

2.2.3 The applicant unit should possess 'consent to operate' issued by
concerned State Pollution Board under the Water (Prevention
and Control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act 1981

2.2.4 Certificate of fire clearance form concerned authorities.

2.2.5 Documents showing proof of compliance with the minimum
facilities in the form of photographs, video, documents etc.

2.2.6 Should possess valid IEC certificate issued by office of the DGFT

3. Minimum required facilities and operating practices

3.1.1 (a) Production of Crumb rubber/ reclaimed rubber

The applicant desirous of importing waste pneumatic tyres to produce

	

C\1	 crumb rubber/ reclaimed	 rubber	 should have the following
equipment/facilities:

	

a.	 •

•
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De-beading machine without manual intervention or with
safety guards wherever manual intervention is involved, to
ensure safety of workers.

Strip cutter and chip making machines should have safety
guards to ensure safety of workers.

The Cracker/ Shredder should have adequate arrangement
for capturing fibre and fugitive particulates leading to
cyclone separator/bag filters. The cracker/shredder should
also have magnetic separators to remove any iron particles.
For controlling the noise from these machines they should
have acoustic enclosure.

The grinder/ pulveriser which further reduces the crumb
size should necessarily have adequate arrangements to
extract fibres and fine particles through suction and bag
filters.

All the conveyors, vibrating screens and transfer points
including packing should be covered and fitted with suction
system connected to bag filters.

The whole process area should have proper ventilation
system.

Adequate fire fighting arrangements in terms of fire hydrants
have to be installed in the premise of the units in such a way
that it should cover all the areas of the plot.

All	 workers	 should	 have	 personal	 protective
equipment/gadgets such as safety apron, masks, shoes,
gloves, goggles, helmet and earplugs.

3.1.2: Production of Reclaimed Rubber

In addition to the above requirement the following environmental
safeguards should be provided during the process of converting the
crumb rubber into reclaimed rubber:
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Guards should be provided on machines where manual feeding
is involved;

Adequate ventilation system should be provided in the process
area in view of the high temperature environment and
generation of fumes.
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STANDARD OPERATING PROCEDURE
Import and recycling of used/Scrap PET Bottle for the production

of PET flakes

Background

	1.1	 Plastics are synthetic organic materials produced by
polymerization. There are two main types of plastics:
thermoplastics and thermoset polymers. Thermoplastics are
those which repeatedly soften and melt so that they can be
recycled into new plastics products. Examples are
polyethylene, polystyrene and polyvinyl chloride, Poly-ethylene-
terephthalate (PET) among others. Thermosets plastic can
melt and take shape only once and can not be recycled by
repeated heat treatments; Examples are Polyester ,
Polyurethane foam, Bakelite, Urea-formaldehyde, Melamine ,
Epoxy .

	

1.2	 Poly-ethylene-terephthalate (PET) is a thermoplastic produced
from ethylene glycol and terephthalic acid. Globally, there is
rapid increase in use of PET based beverage bottles. Virgin PET
bottles are widely used for packing carbonated beverages,
mineral water, shampoos etc. Large quantities of used/scrap
bottles are thus generated which can be recycled.

	

1.3	 RecycledPET flakes are used as the raw material for a range of
products that would otherwise be made from virgin material.
These include polyester fibres (a base material for the
production of clothing, pillows, carpets, etc.), polyester sheets,
strapping, or back into PET bottles. Technologies are also
available to produce food grade plastic, from used PET bottles
by hydrolyzing down to monomers, which are purified and then
re-polymerised to make new PET.

Import of PET Bottle Scrap

	2.1	 Permission for import of PET Bottle Scrap or used PET bottle
flakes may be permitted to actual users having requisite

	

1-1	 permissions and adequate facilities for recycling of PET Bottle

	

tx	 Scrap to produce PET flakes or fibers (to make staple fibre,05
a.
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pillows, carpets, polyester sheets, strapping etc.) or non-food
grade PET bottles.

2.2	 Requirements for seeking permission for Import of PET
Bottle Scrap

Any person who intends to import used PET bottles scrap ( for
recycling has to have the following:

2.2.1 Valid consent to	 operate from	 concerned State Pollution
Control	 Boards/Pollution Control Committees(SPCBs/PCCs)
under the Water (Prevention and Control of Pollution) Act,
1974 (25 of 1974) and the Air (Prevention and Control of
Pollution) Act 1981 (21 of 1981);

2.2.2 Registration as per the provisions under Rule-9 (b) of Plastic
(Management 86 Handling) Rules, 2011 from the concerned
State Pollution Control Board.

2.2.3 Fire	 safety	 certificate	 from	 the	 concerned
department/authority.

3. Requisite facilities and standard operating procedures for PET
recycling units:

3.1 The raw material i.e. bales of used PET bottle scrap should be
received and stored only under a shed with impervious flooring.

3.2 The unit should have a mechanized washing line comprising of
conveyor, crusher, wet separation of caps and labels from PET
chips/flakes, alkaline/detergent hot washing followed by rinsing with
hot water . There should not be any spillage of water during washing
cycle and also there has to be a proper system of collecting labels
and	 crushed caps.After washing	 the chips are conveyed
pneumatically to the dryer and then filled in the bags or conveyed
directly to the fibre making section.

CNI	 3.3 The crushed caps and the labels should be kept in a proper storage
cu
ct area and disposed to the registered recyclers of waste plastic.
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3.4 The unit should have ETP for effluent generated in the washing line.
The treated waste water should be recycled within the plant to the
extent possible. The sludge from ETP should be stored under covered
shed and disposed off as per the conditions stipulated by the SPCB.

3.5 The unit should have the adequate arrangements for fire-fighting.

3.6 The unit should install adequate pollution control devices so as to
comply with norms as stipulated in Consent to Operate.

Cr)
a)
cup
as
a.
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STANDARD OPERATING PROCEDURE

Recycling of Lead scrap/used lead acid batteries

1. Requirements for seeking permission for import of Lead
scrap/used lead acid batteries for recycling:

1.1.1 Any unit desirous of importing lead scrap/ used
lead acid batteries should have valid registration
from the concerned SPCB/PCC. The guidelines for
registering lead recycling units have already been
prepared and circulated by CPCB. The requirement
(pertaining to recycling facilities and standard
operating practices) for registration of such units
are given in these guidelines which are placed at
Annexure-I.

1.1.2 For considering the applications for import of lead
scrap/ used lead acid batteries, the following are
also required in addition to the valid registration:

1.1.3The valid CTOs and authorization;

1. 1.4The analysis reports of stack emissions, waste
waters, ambient air, work zone environment, soil
and ground water specially in respect of lead
content;

1.1.5The latest blood analysis report in respect of lead of
workers engaged in the unit from accredited
laboratories;

1.1.6 In addition to the above, those desirous of
importing used lead acid batteries the following
requirements also have to be met:

The application must specifically be only for fully
drained used lead acid batteries, as un-drained
batteries' import is not permitted;
The applicant must have mechanical battery breaking
equipment with acoustic enclosure, dust and fume
extraction system as well as wet separation system for
lead and plastic;
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Annexure-I

STANDARD OPERATING PROCEDURE
Secondary Lead Recycling Units

1. Grant of Registration by SPCBs/PCCs

1.1.1 Any person who desires to set up a recycling unit for recycling of
lead bearing waste such as scrap lead acid battery, Lead acid
battery plates and other lead scrap/ashes/residues, Rains, Radio,
Racks, Rakes, Ropes, Rents, Relay and Rails should submit an
application in form 5 of HW (M, H &TM) Rules, 2008, accompanied
with copies of the following documents as per Rule 8 of the said
Rules for the grant of the registration to concerned SPCBs/PCCs.

Consent to establish granted by the State Pollution Control
Boards/Pollution Control Committees(SPCBs/PCCs) under the
Water (Prevention and Control of Pollution) Act, 1974 (25 of 1974)
and the Air (Prevention and Control of Pollution) Act 1981 (21 of
1981);

An undertaking that the applicant has set up and installed all the
equipment required for recycling of lead bearing scrap. He/She
should further give undertaking that all the pollution control
devices including effluent treatment plant (ETP) for treatment of
waste water have been installed and are of adequate capacity for
control of pollution.

Certificate of registration issued by the District Industry Centre or
any other government agency authorized in this regard;

Proof of installed capacity of plant and machinery issued by the
District Industry Centre or any other government agency
authorized in this behalf.

Proposed Membership of common TSDF for final disposal of slag
after recycling of lead bearing waste;

Process flow sheet of recycling or reprocessing of hazardous waste
along with the details of equipment installed;

vii Details of Air Pollution Control Systems (APCS) installed in the unit
along with the diagram and their specification;

viii. Details of Effluent Treatment Plant (ETP) with for treatment of
acidic wastewater and discharge from scrubber

‘—I	 ix. Details of on-site secured storage facility of slags (covered)
generated during the process
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x. Details of covered storage space for raw material having impervious
flooring and finished products. Acid proof flooring in batteries
storage and breaking areas.

1.1.2 After receiving the application, the designated officer/officers should
examine it and the shortcomings if any be communicated to the
applicant within 7 working days of receiving the application.

1.1.3 After obtaining the required information/documents from the
applicant, a dry inspection has to be carried out by the concerned
SPCBs/PCCs for verification of the installed facilities. In the
inspection report, the inspecting officer/officers shall certify that he
has seen the recycling facility and also shall detail out the pollution
control equipment installed in the recycling unit and put his
signature.

1.1.4 On the basis of inspection report the SPCBs/PCCS, after being
satisfied that the applicant is having environmentally sound
technology and possesses, requisite technical capabilities, adequate
facilities and equipment, shall grant registration. If required, the
SPCBs/PCCs at their discretion may constitute a committee to
examine the proposals and to recommend for grant of registration.

1.1.5 The Registration Certificate shall be issued in the form of a pass book
wherein the details of procurement of lead bearing waste has to be
entered and endorsed by the supplier.

1.1.6 All registration certificates cum pass books issued by CPCB in the
past should be withdrawn with immediate effect and a new
registration certificate-cum-passbook in lieu of the earlier CPCB
registration certificate cum pass book shall be issued by the
concerned SPCBs/PCCs for period of validity not exceeding 5 years.
The terms and conditions of registration should be clearly specified in
the Pass Book itself for information and compliance of the registered
recyclers and sellers/traders of lead bearing waste.

1.1.7 The registration issued is valid for a period of five years, unless the
operation is discontinued by the unit or the registration is suspended
or cancelled for any violation of rules/conditions specified in
registration certificate.

1.1.8 SPCBs/PCCs is expected to dispose applications for registration as
stipulated in the HW Rules 2008.
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1.1.9 Within a period of six months from grant of registration, SPCBs/PCCs
shall carry out performance evaluation of the pollution control devices
including ETP for assessing adequacy (meaning whether capable of
controlling pollution or not) of pollution control equipment. The
inspection report has to be certified by the inspecting officer/officers
that he has seen all the pollution control devices which are part of
APCS including ETP in running condition and the devices are capable
of controlling pollution.

1.1.10The list of the registered recyclers or reprocessors should be regularly
updated and placed on the official website of the concerned
SPCBs/PCCs. Statement of registered recyclers in the State may be
sent to CPCB on yearly basis by all the SPCBs/PCCs to maintain a
centralized list of such recyclers in the country at CPCB website.

1.1.11Apart from valid registration, the registered recycling facility can only
operate if it has valid 'consent to operate' under the Water (Prevention
and Control of Pollution) Act, 1974, Air (Prevention and Control of
Pollution) Act 1981 and valid authorization as per HW(H,M86TM),
Rules 2008 for generation, storage, handling and disposal of lead
bearing waste.

2. Minimum required facilities, operating practices and standards
for secondary Lead recycling units.

2.1.1Type of furnace installed (Rotary/ Mandir Bhatti)

Rotary furnace with suction hood connected with APCS over
the charging point exists.
Mandir Bhatti with suction hood connected with APCS over
the charging point and molten metal tapping point exists.

2.1.2 Furnace connected with expansion chamber, cooling
tubes/ducts, Cyclone/Multi Cyclone, Bag filter with pulse
jet/mechanical shaker arrangement, Alkaline Scrubber with
arrangement of alkali dosing, 86 connected with ETP, ID fan and
stack of minimum 30 meter height as shown in the enclosed
process flow sheet.

2.1.3 Separate and secured covered space for storage of residue

	

CY)	 generated after recycling of lead bearing waste. The floor of the
Cll
0.0	ra	 storage area should be impervious.=.

N
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2.1.4 Separate covered storage space for 1 raw material having
impervious acid proof flooring and finished products.

2.1.5 ETP based on physic-chemical treatment of wastewater

2.1.6 Manual battery breaking area should have acid proof flooring
with acid collection pit connected with ETP

2.1.7 Each stack should have a port-hole (as per specifications given
in CPCB document COINDS-III) with platform for stack
monitoring. There should be an easy ladder for safe access to
stack monitoring platform.

2.1.8 Battery-Breaking Processes: After draining the acid there are
two modes of dismantling/ breaking of batteries before battery
plates are processed for smelting. The first mode is manual
where the battery is cut from the top, plates are removed and
left over acid is drained. The second mode is where the battery
is mechanically broken along with the casing.

2.1.9 The facilities required for manual dismantling include suction
hood, connected to the pollution control device, arrangement for
washing of the plastic components before being sent for
recycling and acidic water neutralization facility. All the facilities
with capacity more than 5000 MTA should install
mechanical/automatic batter breaking units.

2.1.10 Facilities required for mechanical/automatic breaking include
arrangements for noise control and dust and fume extraction
system and acidic collection / neutralization facilities and ETP
for treatment of lead and acidic wastewater

2.1.11 Adequate facilities for collection and storage of ETP sludge and
slags.

3. SPCBs/ PCCs may prescribe the following standards for
Emission/Discharge for Lead

Lead in work area, NIOSH 8-hr avg (mg/ m 3) : 0.05

Lead in emission through stack (mg/ Nm 3) * :10.0 (already
notified)
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Lead in effluents (mg/1) 	 :0.10 (notified
general standard)

Lead in factory premises near boundary wall 24-hr avg
(pg/m3) : 1.0
(* Nm3 - normal cubic meter)

e. Workers Blood lead levels: As a practice, all lead related
units should periodically examine their workers at least once
in year for lead level in blood as well as urine. Persons with
higher lead levels (greater than 42 micrograms /dl) should
be shifted immediately to non-lead activity areas and given
special medical treatment till the lead levels come back to
acceptable level (10- micrograms /d1).

4. Steps to minimize fugitive emissions of Lead

The design of hood/fume collection system from	 the
smelting/refining operations (from metal 	 tapping point,
charging doors, furnace joints etc.) should 	 be capable of
collecting lead emissions and transfer to the air pollution
control system.
The storage and handling of	 all the	 raw materials,
intermediates and products should be in covered area/shed
having concrete floors and mechanized equipment should be
used to handle these materials as far as possible.
The floors in the loading area should be kept wet through
sprinklers to reduce the chances of lead particles/dust getting
airborne.
Any water used for washing, rain water etc, should be collected
through separate pits (to delink this from the regular drain) for
removing metallic lead etc and the pit should have fine screens
for passage of clear water.

v. The	 movement	 of	 vehicles	 to	 the
administrative/working/production areas should ensure that
only the trucks/vehicles involved in 	 the material
handling/transportation reach the work areas, and their tyres
are washed before they leave these areas.

***
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STANDARD OPERATING PROCEDURE
Import and recycling OF Waste Tyre Scrap for the production of Tyre

Pyrolysis Oil

Background

0. 1.1 Pyrolysis is a thermal degradation process carried out in the absence of
oxygen/air so that combustion of material does not take place.
Pyrolysis of tyres and rubber products produce low-grade oils, pyrolysis
gas (pyro-gas), carbon-black-char and steel. Technologies are available
to produce high quality oils comparable viscosity and calorific values
comparable with diesel and gasoline type fuels. However, it was
reported that tyre pyrolysis has not been economically viable in United
States as full-scale operations could not be achieved due to costly
clean-up operations.

1.2 Environmental and safety concerns in these plants arise due to fire
hazards, emission of fine carbon particles and odor nuisance and need
for flaring of excess pyro gas.

1.3 Most of the tyre pyrolysis units in the country are batch processes
producing primarily oils for use as fuel oil in industrial furnaces. The
pyro-gas generated form pyrolysis process is used as fuel in the
pyrolysis process. In these plants the full tyres are fed to the pyrolyser
manually and at the end of the process the steel wire and carbon are
taken out manually. This leads to lot of carbon spillage, exposure of
workers to fine carbon particles and working in the unconducive
environment in the pyrolyser. In some of the plants some explosions
also have been reported due to frequent opening of the reactors in the
hot conditions. The flare system is also not properly designed. Since the
system is not completely closed, the odor problem is prevalent
throughout the plant. These are some of the major shortcomings of
such plants.

Requisite facilities and standard operating procedures for the
production of Tyre Pyrolysis Oil:

The applicant desires to import waste pneumatic tyres to produce
pyrolysis oil and carbon-black-char may be considered only the units
have requisite facilities as given below:
2.1 Batch process:

v
	 2.1.1	 The feed to the pyrolysis reactor should be devoid of steel.

After removal of steel wire the tyre can be put either in the
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form of crumbs or chips (which can be made simply by
cutting without going for the shredding process).Further
the feeding arrangement of the rubber crumb to the
reactor should be mechanised.

	

2.1.2	 The initial heating of the reactor should be done by liquid
fuel or gas. The flue gas should be released to the
environment through a chimney of at least 30 metres
height.

	

2.1.3	 After initial heating, during the pyrolysis process, the pyro
gas generated within the plant should be used as a fuel.

	

2.1.4	 Excess pyro gas if any should be flared through properly
designed flaring system of adequate capacity considering
the emergency situation in which the entire gas may have
to be flared. The flaring should be done at a minimum
height of 30 metre.

	

2.1.5	 Adequate instrumentation for measurement and control
of temperature	 and pressure	 along with safety
interlocks in case of increase of temperature or pressure
to cut off heating of the reactor should be provided.
Automatic control systems such as Programmed Logic
Control (PLC) shall be adopted. It should be ensured that
the reactor is under positive pressure all the time.

	

2.1.6	 In order to control fugitive emissions from the reactor
during operation, proper sealing should be ensured.

	

2.1.7	 The collection of the oil from the condensers should be
in closed vessel and storage also should be in closed
tanks with suitable vents. There should be no manual
handling of oil. Transfer of oil should be through pumps.

	

2.1.8	 At the end of the pyrolysis process the reactor has to be
cooled before the removal of carbon. During this process,
the reactor should be purged with nitrogen.

	

2.1.9	 The removal of carbon should be started after the
reactor's temperature has come down to below 500C.

	

2.1.10	 The removal of carbon should be through a mechanised
system and it should be ensured that no spillage takes
place during the collection of the carbon in the bags.

	

2.1.11	 Adequate number of sensors along with alarm system
should be provided at suitable locations throughout the
plant to detect any leakage of flammable vapors from the
system.
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2.1.12	 Adequate firefighting system like sprinklers and fire
hydrant with necessary pumping system and water
storage should be provided.

	

2.1.13	 The plot size should be adequate for storage of crumb or
cut tyres, oil and carbon black in addition to the pyrolysis
plant and accessories as well as enough space for
movement of fire tender in case of any emergency. A
minimum indicative size of small plant is about 3000
square metres.

	

2.1.14	 The plant shall possess clearance certificates issued by
concerned departments.

	

2.1.15	 The carbon black and the oil obtained from the process
should be supplied only to actual users/processors.

	

2.1.16	 The waste water generated in the process from
condensers or any scrubbers should be properly treated
in an effluent treatment plant and the sludge generated
should be sent to TSDF.

	

2.1.17	 Oil containing water condensate should be treated in
suitable ETP. Oily sludge/residues should be disposed
through TSDF.

2.2 Continuous Process:

The continuous plants operating in the country do not suffer from
most of the environmental and safety problems encountered in
the existing batch plants. However, even for the continuous
pyrolysis plants the following facilities have to be ensured:

2.2.1 The feed to the reactor is in the form of crumbs, it should be
ensured that during handling/ transfer of the crumbs there
should be suitable system for suction and collection of fugitive
fibres.

2.2.2 The feeding system should be provided with a air-lock
arrangements so that no air enters the reactor during feeding.

2.2.3 The initial heating of the reactor should be done by liquid fuel or
gas. The flue gas should be released to the environment through
a chimney of at least 30 metres height.

2.2.4 After initial heating, during the pyrolysis process, the pyro gas
generated within the plant should be used as a fuel.

2.2.5 Excess pyro gas if any should be flared through properly designed
flaring system of adequate capacity considering the emergency
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situation in which the entire gas may have to be flared. The
flaring should be done at a minimum height of 30 metre.

2.2.6 Adequate instrumentation for measurement and control of
temperature and pressure along with safety interlocks in case of
increase of temperature or pressure to cut off heating of the
reactor should be provided. Automatic control systems such as
Programmed Logic Control (PLC) shall be adopted. It should be
ensured that the reactor is under positive pressure all the time.

2.2.7 In order to control fugitive emissions from the reactor during
operation, proper sealing should be ensured.

2.2.8 The collection of the oil from the condensers should be in closed
vessel and storage also should be in closed tanks with suitable
vents. There should be no manual handling of oil. Transfer of oil
should be through pumps.

2.2.9 The removal of carbon should be through a mechanised system
and it should be ensured that no spillage takes place during the
collection of the carbon in the bags. Moreover an air-lock should
be provided to ensure no entry of air into the reactor.

2.2.10 Adequate number of sensors along with alarm system should be
provided at suitable locations throughout the plant to detect any
leakage of flammable vapors from the system.

2.2.11 Adequate fire-fighting system like sprinklers and fire hydrant
with necessary pumping system and water storage should be
provided.

2.2.12 The plot size should be adequate for storage of crumb or cut
tyres, oil and carbon black in addition to the pyrolysis plant and
accessories as well as enough space for movement of fire tender
in case of any emergency. A minimum indicative size of small
plant is about 3000 square metres.

2.2.13 The plant shall possess clearance certificates issued by
concerned departments.

2.2.14 The carbon black and the oil obtained from the process should
be supplied only to actual users/processors.

2.2.15 The waste water generated in the process from condensers or
any scrubbers should be properly treated in an effluent
treatement plant and the sludge generated should be sent to
TSDF.

2.2.16 Oil containing water condensate should be treated in suitable
ETP. Oily sludge/residues should be disposed through TSDF.

,
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Form 1(B)/फॉमŊ 1(बी)
[See rule 6(2)/िनयम 6(2) देखŐ]

APPLICATION FOR REGISTRATION OF WELL
कूप के रिज Ōːीकरण हेतु आवेदन पũ

(Commercial/Industrial/Infrastructural/Bulk user having N.O.C. issued by Central Ground Water Authority or by
Ground Water Department)

(वािणİǛक/औȨोिगक/अवसंरचनाȏक/सामूिहक उपयोƅा िजनके पास एन.ओ.सी. कŐ ūीय भूगभŊ जल Ůािधकरण या भूगभŊ जल िवभाग
Ȫारा जारी िकया गया)

[UIS 10(1) or 11(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
[उȅर Ůदेश भूगभŊ जल Ůबंधन और िविनयमन अिधिनयम, 2019 का युआईएस 10 (1) या 11 (1)]

Applicant's Details
आवेदक का िववरण

Type of Applicant

आवेदक का Ůकार
Behalf of Firm/Company Application Number

आवेदन संƥा
MZFN1024RIN0159

Application Date

आवेदन ितिथ
17/10/2024

Name of the Applicant

आवेदक का नाम
SANYAM  AGARWAL

Mobile No.

मोबाइल नंबर
9012665005 Email ID.

ईमेल आईडी
sanyam458@gmail.com

Date of Birth

जɉितिथ
15/07/1992 Gender

िलंग
Male

Nationality

रा Ō̓ ीयता
Indian ID as Address Proof

िनवास Ůमाण हेतु आईडी
Aadhaar Card

Aadhaar Card Number 5692-1012-1847 Uploaded Aadhaar Card

अपलोड िकया गया आधार काडŊ
Download

House No./Flat No./Building No.

मकान सं0/͆लैट सं0/भवन सं0

658, Mansarover Colony, South

Civil Line, Muzaffarnagar

Locality/Village

मुहʟा/गाँव

City/Town/Post Office

नगर/क˜ा/पोː ऑिफस
MUZAFFARNAGAR State

राǛ
Uttar Pradesh

District

जनपद
MUZAFFARNAGAR Pin Code

िपन कोड
251001

Designation

पद
PARTNER Company Name

कंपनी का नाम
VINAYAK INDUSTRIES

Company Address

कंपनी का पता
KHASARA NO. 1028, VILLAGE

SHERNAGAR, NEAR ALNOOR E

Authorization Letter

Ůािधकार पũ
Download

Details of Proposed Well
Ůˑािवत कूप का िववरण

Registration Form http://upgwdonline.in/apps/ApplicationForm/UserDownload
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District

जनपद
Muzaffar Nagar Block

ɰॉक
Municipal Corporation/Nagar

Palika Parishad, Muzaffar

Nagar

Plot No./Khasra No.

ɘॉट संƥा/खसरा संƥा
KHASARA NO. 1028 Municipality/Municipal Corporation

नगर पािलक/नगर िनगम
N/A

Ward No./Holding No.

वॉडŊ संƥा/होİʒंग संƥा
NA Uploaded Land Details

अपलोड िकया गया भूिम का िववरण
Download

Uploaded Google / Toposheet

Map

अपलोड िकया गया कूप का गूगल /

टोपोशीट मैप

Download

Location Coordinates

̾थान िनदőशांक
29.426563 77.764755 Google Map

गूगल मैप
Download

Particulars of The Proposed Well
Ůˑािवत कूप का ɯौरा

Date of Construction/Sinking of

Well

कूप की िनमाŊण ितिथ

01/04/2024 Type of Well

कूप का Ůकार
Tube Well/Boring

Discharge of Tube Well

(cum./hr)

Ǩूबवेल का िनवŊहन (cum./hr)

10

Housing Pipe If Any

यिद कोई है
No

Strainer Details
Ōːेनर का िववरण

Material of Strainer

Ōː ेनर की सामŤी
PVC Number of Strainer(s)

Ōːेनर की संƥा
1

S.No.

Ţम
संƥा

Strainer Installed at what Depth from

Ground Level (in Meter)

Ōːेनर, भू-ˑर से िकतनी गहराई पर ̾थािपत
है (मीटर मŐ)

Strainer Installed upto what Depth from

Ground Level (in Meter)

Ōː ेनर, भू-ˑर से िकतनी गहराई तक ̾थािपत है
(मीटर मŐ)

Length (In

meter)

लंबाई (मीटर
मŐ)

Diameter (In

millimeter)

ʩास (िमलीमीटर मŐ)

1 80.00 85.00 5.00 100.00

Approx. Depth of Well (In meter)

कूप की अनुमािनत गहराई (मीटर मŐ)
80.00 Whether There has been Any

Adverse Report Regarding Water

Quality of the Well?

Ɛा कूप के जल की गुणवȅा के संबंध मŐ
कोई Ůितकूल įरपोटŊ है?

No

Ground Water Level (In meter)

भूजल ˑर (मीटर मŐ)
18.00

Details of Proposed Pumping Device
Ůˑािवत पंिपंग उपकरण का िववरण

Type of Pump to be Used

Ůयोग िकये जाने वाले पंप का Ůकार
Submersible Pump Capacity (In m /hr)

पंप Ɨमता (m /hr)

10.00

Horse Power (H.P.)

हॉसŊ पावर (एच.पी.)
2.00 Length of Suction Pipe (In meter)

सƕन पाइप की लंबाई (मीटर मŐ)
80.00

3

3

Registration Form http://upgwdonline.in/apps/ApplicationForm/UserDownload
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Operational Device

पįरचालन उपकरण
Electric Motor Date of Energization

िवद्यु तीकरण ितिथ
01/04/2024

Details of Utilization of Well
कूप के उपयोग का िववरण

Purpose of the Proposed Well

Ůˑािवत कूप का उȞेʴ?

Industrial

Annual Running Hours

वािषŊक उपयोग (घंटे मŐ)
150.00 Annual Days

वािषŊक उपयोग (िदनो ंमŐ)
300

Daily Running Hours

दैिनक उपयोग (घंटे मŐ)
0.50 Whether the Water Supplied in Well

Area Through Pipe Water Supply or

Not?

Ɛा Ɨेũ मŐ जल की आपूितŊ पाइप जलापूितŊ
के माȯम से होती है?

No

Please Submit Mode of

Treatment of Waste

Water/Effluent (For Industries)

अपिशʼ जल की उपचार Ůणाली भरŐ
(उȨोग हेतु)

NO INDUSTRIAL EFFLUENT

SHALL BE DISCHARGED AND

TREATED VIA ETP AND

DOMESTIC EFFLUENT

DISCHARGE THROUGH SEPTIC

TANK

Please Mention Whether Obtained

NOC from Uttar Pradesh Pollution

Control Board for Discharge of

Effluent/Waste Water or Not?

कृपया उʟेख करŐ  िक Ɛा उȅर Ůदेश
Ůदूषण िनयंũण बोडŊ  से अपिशʼ
Ůवाह/अपिशʼ जल Ůवाह हेतु अनापिȅ
Ůमाण पũ Ůाɑ कर िलया गया है अथवा
नही ं

Yes

Upload NOC

अनापिȅ Ůमाणपũ अपलोड करŐ
Download Length of Section Pipe (in Meter)

सƕन पाइप की लंबाई (मीटर मŐ)
80.00

Whether Rain Water Harvesting

Structure has been Constructed

within the Premises?

Ɛा पįरसर मŐ वषाŊ जल संचयन
संरचना का िनमाŊण िकया गया है?

No Any Other Information Which You

Would Like to Furnish

कोई अɊ जानकारी जो आप Ůदान करना
चाहते हœ

MSME UNIT HAVING

WITHDRAWL OF 5 KLD.

Maximum Allowable Annual Extraction of Ground Water: 1500.00

Affidavit on non judicial stamp paper of Rs, 10 for installation of appropriate rain water harvesting

structure/ measure within a period of one year from Issuing of NOC Date

एन.ओ.सी ितिथ जारी करने से एक वषŊ की अविध के भीतर उिचत वषाŊ जल संचयन संरचना / माप की ̾थापना के िलए Ŝ 10-

के गैर Ɋाियक ːाɼ पेपर

Download

Does industry come under

MSME?

Ɛा उȨोग MSME के अंतगŊत आता है
?

Yes

MSME Certificate No.

एमएसएमई Ůमाणपũ संƥा
UDYAM-UP-58-0049990 MSME Certificate Issuance Date

एमएसएमई Ůमाणपũ के िनगŊमन की ितिथ
11/10/2024

MSME Certificate Validity

एमएसएमई Ůमाणपũ की वैधता
10/10/2034 Uploaded MSME Certificate

अपलोड िकया गया एमएसएमई Ůमाणपũ
Download

Type of MSME

एमएसएमई का Ůकार
Micro

NOC Issued By:

अनापिȅ Ůमाण पũ (Ȫारा िनगŊत)

Central Ground Water Authority

केȾीय भूगभŊ जल Ůािधकरण
No

Registration Form http://upgwdonline.in/apps/ApplicationForm/UserDownload
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Ground Water Department Uttar Pradesh

भूगभŊ जल िवभाग उȅर Ůदेश सरकार
No

Declaration by the Applicant
आवेदक Ȫारा उद्घोषणा

I do hereby declare that the particulars fuenished herein above are correct and true . I understand that in case any of the information and

particulars is found to be incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be

rejected/cancelled ..

मœ एतȞ्वारा घोिषत करता šँ िक ऊपर िदये गए िववरण सही व सȑ हœ | मœ जानता šँ िक यिद जांच पड़ताल के दौरान िकसी भी ˑर पर उपरोƅ िववरण असȑ पाये गए तो
मेरा आवेदन/रिज Ōː ीकरण अˢीकृत/िनरˑ िकए जाने योƶ होगा”

I Agree/मœ सहमत šं 
Note/नोट

Separate application forms should be used for registration of each individual well.

The application form should be completed in all respect before submission. Incomplete applications are liable for rejection. Any correction I

alteration shall be duly authenticated.

In case any of the particulars/information is found to be incorrect at any stage of verification I scrutiny, the application is liable for rejection.

In case any of the particulars/ information furnished is found to be incorrect at any stage even after issue of the registration, the registration is

liable for cancellation.

Please write 'N.A.' against those items which are not applicable.

Please attach the following documents along with the application:

(a) Document showing proof of ownership of land;

(b) Photocopy of Aadhaar card / voter ID I ration card I any other proof of identification.

(c) Map showing location of the existing well, the command are a and the existing wells which have been refer red to in item no.2(a),

(b)and(c).

(d) Affidavit referred to in item no. 7(e)

The concerned Authority reserves the right to ask for any other document(s) from the owner applicant for examination of the merit of the case.

Registration Form http://upgwdonline.in/apps/ApplicationForm/UserDownload
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__ _,....,~.·,,. ~ JA!;A..I".,,-., ua,,,.W' 1 1. •• u_, !.. 

IN THE NATIONAL GREEN TRIBUNAL AT NEW DELHI 
CIVIL/ APPELLATE/ORIGINAL JURISDICTION 

D 4 No. __ 1..._#J--1-- of 2024 

I/We 

5 Gv\f\ ~ 

VERSUS 

~~ ~- uf t D~ 
u 

VAKALATNAMA 

Petitioner. ( s) 
Appellant (s) 

Respondent(•) 
Appellant (s) 

Petitioner(s)/ Respondent(s) in the above petition/Suit/ Appeal/Reference do 
hereby appoint and retain Sh I.K.KAPILA, Advocate 
• • • • .. • .................................. to act and appear for me/ us in the above 
Suit/Appeal/Reference and on my/our behalf to conduct and prosecute (or 
defend) the same and all proceedings that may be taken in respect of any 
application connected with the same of any decree or order passed therein, 
including proceedings in taxation and application for Review, to file and obtain 
return of documents, and to deposit and receive money on my/ our behalf in the 
said Suit/ Appeal/Reference and in applications of Review, and to represent 
me/ us and to take all necessary steps on my/ our behalf in the above matter. 
I/We agree to ratify all acts done by the aforesaid Advocate in pursuance of this 
authority. 

I £'F~ Dated this the _______ day of __ >_t~'f:_1:,._-__ 2024. 

ACCEPTED 

(I.K.KAPILA) 

Advocate 

D 082, DLF Capital Greens 
New Delhi-110015 

~ 
~1/ 

Petitioner( s) /Appellant( s) 
/Respondent(s) 

.. 
• .. 
~ 
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